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,;the appllcant makes tne follow1ng prayer.}'~_ ' RN
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IN.THE CENTRAL ADMINISTRATiME‘TRIBUNAL;—JAIPUR BENCH,‘JAIPUR

/

© 10.A,No. 513796 ;jdf_( : /Daté of order: " 4*//ﬁ1auf

L ap‘~Sudh1r Pandey, S/o Ramesh Chandra Pandey, R/o Cc-177,
.} ‘ Slngh Bhooml, Knatlpura,‘Jalpur, worklng as Waterman -I
o \,\1 U o o i;' ff .'...Appllcant._\
L .““% w_"~vs;‘ o ‘
'lL ’Unlon of Indla through ,Secretary Eto ithe Covt of .

"Indla, M1n1. of" Communlcatlonereptt.ofvPosts, Dak .
._—.‘ E r - Y . - '

Pl - . -

' Bhawan; New belhi._“

< . . . . -

'é. ‘i" Chlef Post Master General, Rajasthan Clrcle, Jalpur.
3,]4_2-_D1rector Postal Serv1ces, Jalpur Reglon,'Ja;pur. ,i ‘ i
4. . Sr. Superlntendent‘of RMS, JP Division,- Jalpur. |
‘ fSr ="4JHead Record- Offlcer,‘RMS, JP D1v1sron, Jalpur.
’Kf‘~1 o Sf'-ﬁn‘f : Ai'fv_ ' ;. g :..Respondents. :
QMr.K-L Thawanii':; )Z . : Counsel‘for appiicant |
Mr. Bhanwar Bagr1 L \<;‘_f¢ B tof_respondents.f Co- R

L

CORAM' - ;:‘ R S ".."' ‘ . -

Hon ble Mr .S. K Agarwal, Jud1c1al Mémber.

PER HON BLE MR S K AGARWAL, JUDICIAL MEMBER »; -

~

‘h In this O A flled under Sec 19 of the ATs Act, 1985,

!

iy, .to d1rect the respondents o grant temporary status
o ‘

to the appllcant and to regularlse the ‘services ot the

'appllcant in terms of scheme 1ssued v1de department of Posts |

|

letter No 45 95/8/ SPB I dated 12.4. 91

~ ot
ii). , to dlrect the respondents to- contlnue the appllcant v

3

1n serv1ce and not t~0 termlnate hlS serv1ces 1n v1olat10n Of

Artlcles 14, l6 and 21 of the Constltutlon of Ind1a.4 E..

2. ) The appllcant sought amendment in the 0. A in view of

c1rcudar No 45 14/92 -SEB, I dated 28. 4. 97 and v1de order,(
/. -
dated 30 l 01, the amendment was allowed. Thereafter, the.

s



3. . Heard fhe"learned counsel -

}peruséd the whole record.
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amended O.A was filed to whicn‘repry’hés also beenﬁiied by-”

the respndents' department.
. . M . . / R 1
for the parties and also

C .-

4. The learned qounsel,for-the appiicanp édmits that in

view of letter No.45-14/92-SPB I dated 28.4.97, the
appliqant did not file ‘any representation to the respodents’

'deparfment. The learned consel for the respondents sbumitted

that it will be justénd.proper if directions aré given to-

the respondents' department to decide the representation if .

'
'

- filed by the applicant for redréssal of his grievances.

5. ‘ After heariné the éounéel,for_thé partiés, I feel

just and propér that in case  the applicant files  a

representation for redressal of .his grievances, to the

‘respondents’ department, the respondens "shall take a

“ ! B ' » » ’ . » .
decision on such representation within a specified period.

. . L . o . . . L
6. - In view of above all, this O.A is disposed of with

the direction to the respéndents that in case the applicant

" files pepreseqtation; the same shall be decided/disposed of

in terms of letter No.45-14/92-SPB I dated 28.4:97 by a

~

reasoned and speakingorder within 3 monthsfrom the date of

receiptA of, -such representgtion; The applicant"sall' be at

. iibenty ‘to approafh the , proper forum “in case he feels

v,

aggrieved by the'déc%ﬁ%n;bf/such’represenpaﬁion.
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7. No order as to cost.
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et
(S.K.Agarwal)

Member (J). .
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